
Inspection Report of Respondent No. 2- SEIAA Maharashtra in Appeal No.534 (WZ) of 2025 before the 

Hon'ble National Green Tribunal, Western Zone Bench at Pune 

Shri. Shashikant Vitthal Kamble   …. Appellant 

 Versus 

 MoEF & CC & Ors   …. Respondents 

1.0 Introduction. 

It is noted that, vide order dated 27.10.2025 [Annexure-I], the Hon’ble le NGT (Western Zone) directed 

Respondent No. 1-MoEF&CC and Respondent No. 2-SEIAA, Maharashtra to submit a report as to whether 

the construction of Building "J" (earlier known as Building "K") was undertaken by the Project Proponent 

prior to the grant of Environmental Clearance dated 11.07.2025. The relevant paragraph of the Order is 

reproduced below: 

"4. In the meantime, we direct the Registry of this Tribunal to call a report from respondent 

No. I - MoEF &CC and respondent No.2 - SEIAA, Maharashtra as to whether construction 

of building "J " (earlier known as "K") had been done by the Project Proponent prior to 

grant of EC dated 11.07.2025, by issuing notice to these two respondents only, returnable 

before next date. " 

2.0 Site Inspection. 

In compliance with the order dated 27.10.2025 passed by the Hon'ble NGT, Western Zone Bench, Pune, 

site inspection was carried out on 24.01.2026 to report Hon'ble NGT as to whether construction of building 

"J " (earlier known as "K") had been done by the Project Proponent prior to grant of EC dated 11.07.2025. 

Following were present during site inspection. 

1. Shri. Sudhakar Nangnure, Member SEIAA

2. Shri. Kartik Langote, SRO, MPCB, Pune.

3. Smt. Meghna Deshpande, Consultant

3. Shri. Shubham Birari, Site Supervisor (PP side)

3.0 Details of the Project and Status: 

The Project Proponent, M/s Marvel Landmarks Pvt. Ltd., was granted the initial Environmental Clearance 

(EC) by SEIAA, Maharashtra vide Letter No. SEAC-2010/CR.879/TC.2 dated 01.10.2011 for a total plot area 

of 49,850 sqm, FSI area of 48716.10 sqm, Non FSI area of 39309.44 sqm comprising a Total Built-up Area 

(TBUA) of 88,025.54 sqm (Annexure II). The approved project comprises 12 buildings with a total of 264 

residential units. The details of which are given below: 
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SI. No Name of the Building Configuration 

1 A 2 & 3 BHK 

2 B 3.5 & 3 BHK 

3 C 4BHK 

4 D 3.5 & 3 BHK 

5 E 3.5 & 3 BHK 

6 F 4BHK 

7 G 4BHK 

8 H 4BHK 

9 K 4BHK 

10 L 4BHK 

11 M 4BHK 

12 N 4BHK 

As the validity of the EC was lapsed, the project proponent has applied for fresh EC proposal on 

20.05.2024. It was heard in 194th SEAC - 3 meeting dt. 12.08.2024 and recommended the proposal to 

SEIAA, subject to compliances. The proposal was heard in 283rd SEIAA meeting held on 01.10.2024. During 

the meeting, the SEIAA observed that project proponent has not obtained the layout approval and Fire 

NOC from competent authority. Hence, SEIAA decided to defer the proposal for the compliance of above 

points. After compliance, the proposal was heard in 293rd SEIAA meeting held on 15.05.2025 the project 

proponent has provided following comparative statement which is also reflected in the SEAC – 3 minutes: 

Details Existing Proposed Remarks 

Bldg 
Configuration 

(1) Wing A- B +P+12
(2) Wing B- B +P+12
(3) Wing C- B +P+12
(4)Wing D- B +P+12
(5)Wing E- B +P+12
(6)Wing F- B +P+12
(7)Wing G- B +P+12
(8)Wing H- B +P+12
(9)Wing K – B1+S+22
(10)Wing L- S+10
(11)Wing M- P+11
(12)Wing N- P+4

(1) Wing A- B +P+12
(2) Wing B- B +P+12
(3) Wing C- B +P+12
(4)Wing D- B +P+12
(5)Wing E- B +P+12
(6)Wing F- B +P+12
(7)Wing G- B +P+12
(8)Wing H- B +P+12
(9)Wing J - B1+S+25(Earlier
Known as K)
(10)Wing L- B1+B2+S+30
(11)Wing M- P+13
(12)Wing N- P+4
(13)Wing K - B1+B2+S+30

Building A to H are 
completed 

Building K Under 
Construction (Work 
Stopped on sept 
2018) (Earlier known as 
K, Renamed as J) 

Building KLMN are 
proposed with 
Increased floors 

Since, the EC had lapsed , the proposal is considered as a fresh. Based on the documents submitted by PP, 
Building A to H are completed and building K is under construction  ( Work Stopped on sept 2018) (Earlier 
known as K, Renamed as J). The architect certificate dt. 10.05.2025 of No Deviation also shows that the 
construction work on site is carried out as per earlier EC and there isn’t any deviation and in accordance 
with the configuration of earlier EC granted (Annexure III). SEIAA relied on the architect’s certificate which 
mentions that work is carried out is as per earlier EC and the information provided by PP, decided to grant 
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the EC. Accordingly SEIAA has granted the EC on 11.07.2025 for a total plot area of 49,850 sqm , FSI area 
of 88,665.19 sqm, Non FSI area of 59,637.58 sqm comprising a Total Built-up Area (TBUA) of 1,48,302.77 
sqm not 1,48,708.2 sqm as mentioned in para No. 3 of Hon’ble NGT order (Annexure IV). Copies of the 
ECs and architect’s certificate are enclosed as Annexure-II to Annexure-IV. A copy of the revised plan 
dated 01.07.2011 which was approved prior to the grant of EC dated 01.10.2011 is enclosed as Annexure 
V. A copy of the IOD dated 06.02.2025 which was approved prior to the grant of EC dated 01.10.2011 is
also enclosed as Annexure VI

With respect to the ninth building (Building "K"), the Project Proponent has informed that construction 

was completed up to the 21st floor and that the work was halted in September 2018 due to the lapse of 

the validity of the Environmental Clearance. The EC dated 11.07.2025 also records the stoppage of work 

in 2018. However, the Project Proponent has not submitted any documentary evidence to substantiate 

the claim that construction of Building "J" (formerly "K") had progressed up to the 21st floor. 

During the site inspection, it was observed that Building "J" has been constructed up to the 25th floor [Fig 

A], and internal finishing works are currently in progress. A minute analysis from Google satellite imagery 

of May 2025 [Fig B], indicates that construction of Building J had progressed up to the 25th floor prior to 

the grant of the Environmental Clearance dated 11.07.2025.  

Conclusion: 

Based on the site inspection conducted on 24.01.2026, physical verification of the completed building J 

standing on site and google imagery of May 2025, it is concluded that Building "J" (formerly "K") had 

been constructed up to the 25th floor prior to the grant of the Environmental Clearance dated 

11.07.2025. 

Sudhakar Nangnure
Member SEIAA

06-04-2026
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Fig A – Site Photographs 

Building “J” earlier known as ‘K’ 

173



 (Sudhakar Nangnure) 

Member SEIAA 

J Wing 

J Wing 

Fig B – Google Image May 2025 

Zoomed out 

Magnified 
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Item No.3                                                (Pune Bench) 

 

BEFORE THE NATIONAL GREEN TRIBUNAL 
WESTERN ZONE BENCH, PUNE 

 

[THROUGH PHYSICAL HEARING (WITH HYBRID OPTION)] 
 

APPEAL NO.534 OF 2025 (WZ) 
 

Shashikant Vitthal Kamble                                          ….. Appellant  

             
              Versus 

 
MoEF&CC & Ors.                                                       …  Respondents 
 

 
Date of hearing : 27.10.2025 
 

 

 
 

 

 

 

 
 

 

 

 
 

 

 

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER  
HON’BLE DR. SUJIT KUMAR BAJPAYEE, EXPERT MEMBER 

 
Appellant         : Mr. Viraj Pawar,  Advocate  
 

 
ORDER 

 

1. This appeal has been filed seeking quashing of the Environmental 

Clearance (EC) dated 11.07.2025 granted by respondent No.2 – SEIAA, 

Maharashtra in favour of respondent No.7 – M/s Marvel Landmarks Pvt. Ltd. 

for the project titled “Marvel Asola”, situated at Survey Nos.16/2/1, 16/2/2, 

16/2/3, Mohammad Wadi, Taluka Haveli, District Pune, on the ground that 

the wing “J” (earlier known as “K” at the time of grant of initial EC) has been 

constructed prior to the grant of extension EC in question.  

 
2. It is submitted by the learned counsel for the appellant that the 

project in question was granted first EC on 01.10.2011, which is annexed at 

pages 92 to 98 of the paper-book, wherein Total Built-Up Area (TBUA) was 

mentioned as 88,025.54 sq.mtrs with following building details  

  

Annexure-I

Type text here
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Sr. 

No. 

Building Configuration 

1 A 2 & 3 BHK 

2 B 3.5 & 3 BHK 

3 C 4 BHK 

4 D 3.5 & 3 BHK 

5 E 3.5 & 3 BHK 

6 F 4 BHK 

7 G 4BHK 

8 H 4 BHK 

9 K 4 BHK 

10 L 4 BHK 

11 M 4 BHK 

12 N 4 BHK 

 Total : 264 Flats 

 

 

 3. The aforesaid EC dated 01.10.2011 expired in 2017, as is evident from 

the SEIAA minutes of 292nd  meeting held on 15.05.2025 (page 39 of the 

paper-book) and the fresh EC was obtained on 11.07.2025, which is under 

challenge herein, whereby TBUA is enhanced to 1,48,708.2 sq.mtrs with 

following building configuration : 
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3. Learned counsel for the appellant submits that his prayer is confined 

to only building “J” (earlier known as “K”) and the same is stated to have 

been completed prior to grant of expansion EC, for which he has first drawn 

our attention to the site inspection report of MPCB (pages 65 to 69 of the 

paper-book) and at page 68 therein, under head “Any Specific Observation” 

at point 4, it is recorded that the “Project Proponent has newly constructed 

building J, found construction work completed, finishing work is in progress, 

Building K, L & M yet not started the construction work.”   Since this visit was 

made on 07.05.2025 i.e. prior to grant of expansion EC dated 11.07.2025, 

prima facie it appears that the construction of building “J” had been 

completed prior to the said EC, but for completion thereof, it was required 

that a Certified Compliance Report (CCR) issued by the MoEF&CC should 

have been placed by the appellant, which has not been done..  We grant one 

month’s time to the learned counsel for the appellant to place the same on 

record. 
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4. In the meantime, we direct the Registry of this Tribunal to call a report 

from respondent No.1 – MoEF&CC and respondent No.2 – SEIAA, 

Maharashtra as to whether construction of building “J” (earlier known as 

“K”) had been done by the Project Proponent prior to grant of EC dated 

11.07.2025, by issuing notice to these two respondents only, returnable 

before next date. 

5, The appellant is directed to take necessary steps within a week for 

service of notice upon respondent Nos.1 and 2.  

5. Put up this matter for next consideration on 20.11.2025. 

                

      Dinesh Kumar Singh, JM  

 
 

Dr. Sujit Kumar Bajpayee, EM 
 

October 27, 2025 
APPEAL NO.534 OF 2025 (WZ) 
npj 

Annexure-V
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D-20, Choice Arcade, Dhole- Patil Road, Pune - 411001
Ph: +91 9665029116, E-Mail: info@catalyserdesign.com

Date: 10.05.2025 

ARCHITECT CERTIFICATE 

To, 
The Chairman, 
SEIAA, Environment Department, 
Room No 217 (Annex), 
Madam Cama Road, Mantralaya 
Mumbai – 400032. 

Subject: Architect certificate for Constructed Area on site for Proposed Residential 
project Marvel Isola by M/s. Marvel Landmarks Pvt. Ltd. at S.No. 16/2/1, 16/2/2, 
16/2/3 Mohammadwadi, Pune. 

Dear Sir, 

We, the architect for Proposed Residential project Marvel Isola by M/s. Marvel 
Landmarks Pvt. Ltd. at S.No. 16/2/1, 16/2/2, 16/2/3 Mohammadwadi, Pune certify that 
construction work on site is carried out as per earlier EC and there isn’t any 
deviation and in accordance with configuration of earlier EC granted. We also 
certify that the area constructed is within the approved BUA of earlier EC.  

Total Plot area- 49,850 Sq.mt 

FSI- 39321.47 Sq.mt 

NON-FSI- 37,259.25 Sq.mt 

TBUA-76,580.72 Sq.mt 

This certificate is issued on request of client. 

Your Faithfully, 

Ar. Sumit Verma 
LIC No: CA/2011/53653 
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File No: SIA/MH/INFRA2/470732/2024
Government of India

Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment Authority(SEIAA), 

MAHARASHTRA)

***

Dated 11/07/2025

To,

Vishwajeet Jhavar
Marvel LANDMARKS PRIVATE LIMITED
Jewel Tower, 301,302 Lane No. 5 , Ashok Chakra Society, Meera Nagar, Koregaon Park, Pune, PUNE, 
MAHARASHTRA, 411001
marvelisola2024parivesh@gmail.com

Subject: Grant of EC under the provision of the EIA Notification 2006-regarding.

Sir/Madam,
This is in reference to your application for Grant of EC under the provision of the EIA Notification 
2006-regarding in respect of project Proposed Residential project Marvel Isola by M/s Marvel 
Landmarks Pvt. Ltd at S.No. 16/2/1, 16/2/2, 16/2/3 Mohammad wadi, Pune. submitted to Ministry vide 
proposal number SIA/MH/INFRA2/470732/2024 dated 20/05/2024.

2. The particulars of the proposal are as below :

(i) EC Identification No. EC24C3801MH5268597N

(ii) File No. SIA/MH/INFRA2/470732/2024

(iii) Clearance Type EC

(iv) Category B2

(v) Project/Activity Included Schedule No. 8(a) Building / Construction

(vii) Name of Project
Proposed Residential project Marvel Isola by M/s 
Marvel Landmarks Pvt. Ltd at S.No. 16/2/1, 16/2/2, 
16/2/3 Mohammad wadi, Pune.

(viii) Name of Company/Organization Marvel LANDMARKS PRIVATE LIMITED

(ix) Location of Project (District, State) PUNE, MAHARASHTRA

(x) Issuing Authority SEIAA

(xi) Applicability of General Conditions no

(xiii) Applicability of Specific Conditions no

In view of the particulars given in the Para 1 above, the project proposal interalia including Form-1(Part A and B) were 
submitted to the Ministry for an appraisal by the State Environment Impact AssessmentAuthority(SEIAA) Appraisal 

3. 
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Committee (SEIAA) in the Ministry under the provision of EIA notification 2006 and its subsequent amendments.

The above-mentioned proposal has been considered by State Environment Impact AssessmentAuthority(SEIAA) 
Appraisal Committee of SEIAA in the meeting held on 15/05/2025. The minutes of the meeting and all the Application 
and documents submitted [(viz. Form-1 Part A, Part B, Part C EIA, EMP)] are available on PARIVESH portal which 
can be accessed by scanning the QR Code above.

4. 

The brief about configuration of plant/equipment, products and byproducts and salient features of the project along 
with environment settings, as submitted by the Project proponent in Form-1 (Part A, B and C)/EIA & EMP 
Reports/presented during SEIAA are annexed to this EC as Annexure (1).

5. 

The SEIAA, in its meeting held on 15/05/2025, based on information & clarifications provided by the project 
proponent and after detailed deliberations recommended the proposal for grant of EC under the provision of EIA 
Notification, 2006 and as amended thereof subject to stipulation of specific and general conditions as detailed in 
Annexure (2).

6. 

The SEIAA has examined the proposal in accordance with the Environment Impact Assessment (EIA) Notification, 
2006 & further amendments thereto and after accepting the recommendations of the State Environment Impact 
AssessmentAuthority(SEIAA) Appraisal Committee hereby decided to grant EC for instant proposal of M/s. 
Vishwajeet Jhavar under the provisions of EIA Notification, 2006 and as amended thereof.

7. 

The Ministry reserves the right to stipulate additional conditions, if found necessary.8.

The EC to the aforementioned project is under provisions of EIA Notification, 2006. It does not tantamount to
approvals/consent/permissions etc. required to be obtained under any other Act/Rule/regulation. The Project Proponent
is under obligation to obtain approvals /clearances under any other Acts/ Regulations or Statutes, as applicable, to the
project.

9. 

This issues with the approval of the Competent Authority.10.

Annexure 1

Specific EC Conditions for (Building / Construction)

1. Specific

S. No EC Conditions

1.1

1. PP to submit the fire NoC.
2. PP to submit the revised detail landscape plan along with other details like number of trees to be
planted, to be cut, distance in between them, species details etc
6. PP to ensure to achieve the standard parameters of the treated sewage as per order issued by the
Hon’ble National Green tribunal on 30.04.2019. PP to ensure that, the water proposed to be used for
construction phase should not be drinking water.
8. PP to provide electric charging facility by providing charging points at suitable places as per
Maharashtra Electric Vehicle Policy, 2021.

Annexure 2

Details of Products & By-products
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Name of the product /By-
product

Product / By-
product

Quantity Unit
Mode of Transport / 

Transmission

Remarks 
(eg. CAS 
number)

Total Built-up Area Total Built-up Area 148708.2 Sqm Road
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